| SL. No.117
NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH
COURT HALL NO: II

Video Conference

CORAM: HON’BLE BHASKARA PANTULA MOHAN,-MEMBER (J)
CORAM: HON’BLE DR. BINOD KUMAR SINHA -MEMBER (T)

ATTENDANCE-CUM-ORDER SHEET OF THE HEAR!NG OF NATIONAL COMPANY LAW TRIBUNAL,
HYDERABAD BENCH, HELD ON 04.05.2022 AT 18:30 AM THROUGH VIDEO CONFERENCE

TRANSFER PETITION NO.

COMPANY PETITION/APPLICATION NO. | Company Petition 1B/144/2021

NAME OF THE COMPANY - | Bodhtree Consulting Ltd
NAME OF THE PETITIONER(S) : Equivas Capital Pyt Ltd
NAME OF THE RESPONDENT(S) Bodhtree Consulting Ltd
UNDER SECTION 7 ot IBC

 ORDER

Learned Counsel for the Financial Creditor appeared via video conference and
Learned Counsel for the Corporate Debtor appeared in person.

This Petition has been filed by M/s. Equivas Capital Pvt Ltd against M/s. Bodhtree
Consulting Ltd. as the Corporate Debtor had defaulted to pay an amount of Rs.
1,51,79,747/-. The Financial CreditOr'annexed various documents as contained in
the index along with the Petition. The Index is to be reproduced.
Learned Counsel for the Financial Creditor draws our attention on Page No.12
wherein the Corporate Debtor had categorically admitted the fact that an amount of
Rs. 1,37,05,474/- is outstanding as per the Ledger account copy annexed, which has
been given as inter-corporate deposit by the Financial Creditor to the Corporate
Debtor. The Financial Creditor has also drawn our attention on Page No.15 wherein
the demand was raised by the Learned Counsel for the Financial Creditor.

In view of the sufficient proof produced, there is no necessity to look in to any counter
as papers that are filed in support of the Application clearly prove the case of the
Financial Creditor. :

Hence, the Petition is admitted. Order in usual format will follow. %’)\/M;
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